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ಕකბಟಕ ಆ൮ბಕ ຄൕಛคಃ (ൟൿ౪ ಪല) เඒಯಕ, 2022 

(2022gÀ «zsÁ£À̧ À¨sÉAiÀÄ «zsÉÃAiÀÄPÀ À̧ASÉå-09) 
 

 

 

 ಕකბಟಕ ಆ൮ბಕ ຄൕಛคಃ ಅඌඛಯಮ, 2002ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ಡฤ ಒಂൿ 

เඒಯಕ. 

 ಇย  ಇඝ౬ ෨ಂං ಉഴ ಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ಆ൮ბಕ ຄൕಛคಃ ಅඌඛಯಮ, 

2002ඝ౬  (2002ರ ಕකბಟಕ ಅඌඛಯಮ 16) ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ ಕ౨ ฿ಜฆโದคಂದ; 

 ಇൿ ූರತದ ಗಣฃಜ ದ ಎಪ౭ ൢ ರඡ ವಷბದย  ಕකბಟಕ ฃಜ  เඋನ ಡಲൽಂದ 

ಈ ෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย:- 

 1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ಆ൮ბಕ 

ຄൕಛคಃ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2022 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

(2) ಇൿ 2022ರ ಏඪ ฯ 1ඡ ൽකಂಕൽಂದ ೦คಡ ಬರತಕౙ ൿ౪ .  

 2. 4ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ಆ൮ბಕ ຄൕಛคಃ ಅඌඛಯಮ, 2002ರ (2002ರ 

ಕකბಟಕ ಅඌඛಯಮ 16) 4ඡ ಪ ಕರಣದ (3)ඡ ಉಪಪ ಕರಣದ ಹತ౨ ඡ ಪฏൡಕದ ತฆ฿ಯ ಈ 

෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

  “ಅಲ ං ಪฏൡ, 2022-23ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಆ൮ბಕ ಆರ ฃಜ ದ 

ಅಂർ೩ ಒഖౣ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕಡ 3.5ರಷౣ ඝ౬  ෦ೕರತಕౙ ದ౪ ಲ : 

 ಅಲ ං ಪฏൡ, 2022-23ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಆೕเി ಮൡ౨  ಓ෭౽ ඨ 

ಪค൏ಮൽಂದ ದಗൟಯ ಆ൮ბಕ ತคಃಯ ౽ರಣൽಂർಜ ฃಜ  ฃಜಸ౷  ಆರ 

ಉದ เಸಬൿ: 

 ಅಲ ං ಪฏൡ, 2022-23ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಒഖౣ  ຄൕಛคಃ ಅಂർ೩ 

ಒഖౣ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕറ ಇಪ౭ ౨ ೖದರಷౣ ඝ౬  ෦ೕರಬൿ." 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

 ಈ ෨ಂൽನโಗಳඝ౬  ಉಪීඌโದ౽ౙ ಜ,- 

 (i) 2022-23ඡ ವಷბದย  ಆ൮ბಕ ಆರಯඝ౬  ฃಜ ದ ಒഖౣ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕറ 

3.5ರಷౣ ರವฉಡ ກ ಸฤ; 

 (ii) 2022-23ඡ ವಷბದ ಅವඌಯย  ౷ ೕಂൟಗಳ ಇัಃಯ ౽ರಣൽಂർಜ ฃಜಸ౷  ಆರ 

ಉದ เಸಬൿ; ಮൡ౨  

 (iii) 2022-23ඡ ವಷბದ ಒഖౣ  ຄൕಛคಃಗำ ಅಂർ೩ ಒഖౣ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕറ 

ಇಪ౭ ౨ ೖದರಷౣ ඝ౬  ෦ೕರಬൿ; 

 - ಕකბಟಕ ಆ൮ბಕ ຄൕಛคಃ ಅඌඛಯಮ, 2002ರ (2002ರ ಕකბಟಕ ಅඌඛಯಮ 16) 4ඡ 

ಪ ಕರಣವඝ౬  ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ ಪคಗಸมಜං. 

 ಆದ౪ คಂದ, ಈ เඒಯಕ 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

 ಲ ಪഷದ ෮ತ౨ ದ ಆඋರದ ෬ว ಅಸฤ ಮൡ౨  ಬല ಯย  ກಚ ಳ ಉಂഓಞโൿ.  

 

 

 
§¸ÀªÀgÁd ¨ÉÆªÀiÁä¬Ä 

ªÀÄÄRåªÀÄAwæ 

 

 
JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð(¥Àæ) 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ಆ൮ბಕ ຄൕಛคಃ ಅඌඛಯಮ 2002ರ (2002ರ ಕකბಟಕ ಅඌඛಯಮ 16) 

ಉದ౫ ೃತූಗ 

XX XX X X 

 4. ಆ൮ბಕ ඛವბಹ൏ ತತ౷ ಗำ.- (1) 

XX XX X X 

 (3) ฃಜ  ಸ౽ბರโ, เ๕ಷ฿ಜ ಮൡ౨  ත่ೕბಕ౨  ಉಪීಧಗಳ ನ ಡ 

ಧಕ฿ಗඈ,-  

 (ಎ) 2002ರ ಏඪ ฯ 1ඡ ൽකಂಕൽಂದ ඩ ฏಭ฿ಞವ ෮ದಲච ಆ൮ბಕ ವಷბ ൽಂದ 2006ರ 

ೖბ 31ඡ ൽකಂಕඈൿ ಆචತำ ವ ವಷბದ ವฉಜನ කฤౙ  ಆ൮ბಕ ವಷბಗಳ ಅವඌಳಡ 

ฃಜಸ౷  ಆರ ๒ನ  ฿ಞ๋ ಕല෫ഴโൿ;  

 () 2002ರ ಏඪ ฯ 1ඡ ൽකಂಕൽಂದ ඩ ฏ ಪ ൟಂൿ ಆ൮ბಕ ವಷბದย , (ಎ) 

ಘಡದย  ຂัದ ಞคಡ ಗತ฿ದ คೕൟಯย  ฃಜಸ౷  ಆರಯඝ౬  ಒഖౣ  ฃಜ ದ ಆಂತคಕ 

ಉತ౭ ನ౬ ದ (೧ಎലඪ) ๕ಕറ฿ฆ ಪ ಣඈ ಕല෫ഴโൿ; 

 () 2002ರ ಏඪ ฯ 1ඡ ൽකಂಕൽಂದ ඩ ฏಭ฿ಞವ ෮ದಲඡ ಆ൮ბಕ ವಷბൽಂದ 2006ರ 

ೖბ 31 ฏൿ ಆචತำ ವ කฤౙ  ಆ൮ბಕ ವಷბಗಳ ಅವඌಯย  ಅಂർ೩ ಡมದ ಒഖౣ  

ฃಜ ದ ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕറ ෩ರರ ಪ ಣಃౙ  ກ ಡ෴ಗඈ ಆ൮ბಕ ಆರಯඝ౬  

ಕല෫ ഴโൿ; 

 (ല) 2002ರ ಏඪ ฯ 1ඡ ൽකಂಕൽಂದ ඩ ฏ ಪ ൟಂൿ ಆ൮ბಕ ವಷბದย , () 

ಘಡದย  ຂัದ ಞคಡ ಗತ฿ದ คೕൟಯย  ಆ൮ბಕ ಆರಯඝ౬  ಒഖౣ  ฃಜ ದ ಆಂತคಕ 

ಉತ౭ ನ౬ ದ (೧ಎലඪ) ๕ಕറ฿ฆ ಪ ಣඈ ಕല෫ഴโൿ;  

 (ಇ) ಕකბಟಕ ಸ౽ბค ಌತคಗಳ ෬ยನ ෦ൟ ಅඌඛಯಮ, 1999ರ (1999ರ ಕකბಟಕ 

ಅඌඛಯಮ 11) ಅലಯย  เඌಸมದ ෦ൟಯඝ౬  ෦ೕฆವ ෴โඃ ෮ಬಲಜಛಜ ಭದ ಯඝ౬  

ඛೕಡತಕౙ ದ౪ ಲ ; 

 (ಎෆ) 2002ರ ಏඪ ฯ 1ඡ ൽකಂಕൽಂದ ඩ ฏಭ฿ಞವ ෮ದಲච ಆ൮ბಕ ವಷბൽಂದ 

2015ರ ೖბ 31ಃౙ  ಆචತำ ವ ಹൽ෩ฆ ಆ൮ბಕ ವಷბಗಳ ಅವඌಳಡ, ಆචಯ ಆ൮ბಕ 

ವಷბದ ಅಂತ ದย  ಒഖౣ  ർತ౷ ಗำ ಆ ವಷბದ ಅಂർ೩ ಒഖౣ  ฃಜ  ಆಂತคಕ ಉತ౭ ನ౬ ದ 

๕ಕറ ಇಪ౭ ೆ౨ ೖದඝ౬  เೂರඈ ඣೕലಆำ โൿ: 
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 (೧) 2010-11, 2011-12, 2012-13, 2013-14 ಮൡ౨  2014-15 ಆ൮ბಕ ವಷბಗಳ ಆචಯย  ౾ 

ಇฆವ ಲโ ಅඝಕ ಮ฿ಜ ಆ ವಷბಗಳ ಅಂർ೩ ಒഖౣ  ฃಜ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕറ 26.2, 

๕ಕറ 26, ๕ಕറ 25.7, ๕ಕറ 25.4 ಮൡ౨  ๕ಕറ 25.2 ಇฆ๋ ಖತಪലಆำ โൿ. 

 ಪฏൡ, ฃಜಸ౷  ಆರ ಮൡ౨  ಆ൮ბಕ ಆರ, ฃౣ იೕಯ ಭದ ಛಜ ಅಥ฿ ජಸಜბಕ 

เಆೕಪಗัಂർಜ, ฃಜ ಸ౽ბರದ ಹಣ౽ನ ෬ว ಅඛคೕ౾౹ ತ ലಃಯඝ౬ ಂഖഴವ ౽ರಣ 

ಅಥ฿ ౽ರಣಗัಂർಜ ಈ ಉಪಪ ಕರಣದ ಅലಯย  ඛൽბಷౣ ಪലದ ෦ൟಗಳඝ౬  ෦ೕರಬൿ. 

ಆದฉ ජಸಜბಕ เಆೕಪಗัಂർಜ ෦ൟಗಳඝ౬  เೂค ಅಜฆವ ກೋ ವคಗำ, ಆ เಆೕಪಗัಂದ 

ಆನ౬ มದ ฿ಸ౨ เಕ ಆ൮ბಕ ๅಚ ವඝ౬  ෦ೕರತಕౙ ದ౪ ಲ ๅಂಬ ಷರൟ౨ ತಳ ಪഔౣ ರಀ.  

 ಮ ౨ൢ  ಪฏൡ, 2008-09ඡยನย  ಆ൮ბಕ ಉ౨ ೕಜನದ ඩ ಄೧ನ ಒಂൿ ූಗ฿ಜ ಆ൮ბಕ 

ಆರ ಈಜฆವ ෦ൟಯඝ౬  ಅಂർ೩ ಒഖౣ  ฃಜ ದ ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕಡ 3.5ರಷౣ ರವฉಡ 

෦ೕರಬൿ. ಡ ಸലಲತัದ ಪค෦ൟಗಳ ಅലಯย  ಪഷൿಆಂಡ ກೋ ವค ฆಕങౣ  

ಲಗಳඝ౬  2008-09ඡ ವಷბದย  ීಡ฿ಳ ๅಚ ಗಳඝ౬  ಅತಳ ฤ ಉಪೕಜಆಳ ತಕౙ ൿ౪ . 

ಅඝಸರ൏ ಕ ಮ฿ಜ ಅಂಥ ීಡ฿ಳ ๅಚ ದ เವರಗำ ಮൡ౨  ಅದคಂದ ಉಂഓಗಬർದ 

ಪค൏ಮಗಳඝ౬  ಉว ೕವ ಒಂൿ ವರൽಯඝ౬  เඋನ ಡಲದ ಉಭಯ ಸದನಗಳ ෨ಂං 

ലಸತಕౙ ൿ౪ . 

 ಅಲ ං ಪฏൡ, 2009-10ඡ ಹಣ౽ ವಷბದย  ಆ൮ბಕ ಆರ ฃಜ ದ ಅಂർ೩ ಒഖౣ  

ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕಡ 4ರಷౣ ඝ౬  ෦ೕರತಕౙ ದ౪ ಲ . 

 ಅಲ ඃ ಪฏൡ, 2010-11ඡ ยನ ಆ൮ბಕ ಆರ ಂಜคತ ಕ ಮಗಳ ಪ ൟ෴ಜ 

෦ൟಯඝ౬  ෦ೕರಬൿ, ಆದฉ ಅಂർ೩ ಡมದ ฃಜ ದ ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕.3.44 ౾ౙ ಂತ 

ກ ರತಕౙ ದ౪ ಲ . ಅඝಸರ൏ ಕ ಮ฿ಜ ಆ ෩ಲಕ ಡൿಆಂಡ ಕ ಮಗำ ಮൡ౨  ವದ ๅಚ ದ 

เವರಗูಂൽಡ ಒಂൿ ವರൽಯඝ౬  เඋನಡಲದ ಉಭಯ ಸದನಗಳ ෨ಂං ലಸತಕౙ ൿ౪ . 

 ಮൡ౨  ಪฏൡ, 2020-21ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಆ൮ბಕ ಆರ ฃಜ ದ ಅಂർ೩ 

ಒഖౣ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕಡ ಐದರಷౣ ඝ౬  ෦ೕರತಕౙ ದ౪ ಲ . 

 ಅಲ ං ಪฏൡ, 2020-21ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಆೕเി ಂ౽ ෦ಕದ ಪค൏ಮ 

౷ ೕಂൟಗำ ಕലತತಂಡ ౽ರಣ ฃಜ  ฃಜಸ౷  ಆರ ಉದ เಸಬൿ. 

 ಮൡ౨  ಪฏൡ, 2021-22ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಆ൮ბಕ ಆರ ฃಜ ದ ಅಂർ೩ 

ಒഖౣ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕಡ කಲౙ ರಷౣ ඝ౬  ෦ೕರತಕౙ ದ౪ ಲ : 

 ಅಲ ං ಪฏൡ, 2021-22ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಆೕเി-19ರ තವბದ ງತಗัಡ 

ದಗൟಯ ಆ൮ბಕ ತคಃಯ ౽ರಣൽಂർಜ ฃಜ  ฃಜಸ౷  ಆರ ಉದ เಸಬൿ: 

 ಅಲ ං ಪฏൡ, 2021-22ರ ಆ൮ბಕ ವಷბದ ಅವඌಯย  ಒഖౣ  ຄൕಛคಃ ಅಂർ೩ 

ಒഖౣ  ಆಂತคಕ ಉತ౭ ನ౬ ದ ๕ಕറ ಇಪ౭ ౨ ೖದರಷౣ ඝ౬  ෦ೕರಬൿ. 
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 ಮൡ౨  ಪฏൡ, ಅಂಥ ಆರಯ ෮ಬಲಞ ෬ว ຂัದ ෦ൟಗಳඝ౬  ෦ೕರಬർದ 

ූವ  ಉಂഓದ ತฆ฿ಯ ෮ದಲඡ ಪฏൡಕದย  ඛൽბಷౣ ಪലದ ౽ರಣ ಅಥ฿ 

౽ರಣಗಳඝ౬ , ಭವඛೕಯ ກೋ ವคಗำ ಮൡ౨  ಅโಗัಡ ౽ರಣಗಳඝ౬  ൧ೕคವ ವರൽಡච 

ಧ ฿ದౣ  ಗච ฃಜ  เඋನ ಡಲದ ಉಭಯ ಸದನಗಳ ෨ಂං ലಸತಕౙ ൿ౪ . 

XX XX X X 

 

 

 

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

¸ÀPÁðj ªÀÄÄzÀæuÁ®AiÀÄ, «PÁ¸À̧ ËzsÀ WÀlPÀ, ¨ÉAUÀ¼ÀÆgÀÄ, ¦7, PÁ¸ÀÆ , ¥ÀæwUÀ¼ÀÄ 500, 17£ÉÃ ªÀiÁZïð 2022 



 
KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  
TWELFTH SESSION 

THE KARNATAKA FISCAL RESPONSIBILITY (AMENDMENT) BILL, 2022 

(LA Bill No. 09 of 2022) 
 

A Bill further to amend the Karnataka Fiscal responsibility Act, 2002.  

Whereas it is expedient further to amend the Karnataka Fiscal Responsibility 

Act, 2002 (Karnataka Act 16 of 2002) for the purposes hereinafter appearing;  

Be it enacted by the Karnataka State Legislature in the seventy third year of 

the Republic of India as follows:-  

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Fiscal Responsibility ( Amendment) Act, 2022.  

(2) It shall come into force with effect from the 1st day of April, 2022.  

2. Amendment of section 4.- In the Karnataka Fiscal Responsibility Act, 

2002 (Karnataka Act 16 of 2002), in section 4, in sub-section (3), after the tenth 

proviso, the following shall be inserted, namely:-  

“Provided also that, the fiscal deficit during the financial year 2022-23 shall 

not exceed 3.5 percent of estimated Gross State Domestic Product:  

Provided also that, during the financial year 2022-23, the State revenue 

deficit would arise due to slow recovery of the economy from the Covid and Omicron 

impact.” 

 Provided also that, during the financial year 2022-23, the total liabilities 

would exceed twenty five percent of the estimated Gross Domestic Product. 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary to amend section 4 of the Karnataka Fiscal 

Responsibility Act, 2002  (Karnataka Act 16 of 2002):- 

(i) to raise the fiscal deficit to 3.5 percent of the estimated Gross State 

Domestic Product for the year 2022-23; 

(ii) revenue deficit would arise due to reduction of receipts for the year 

2022-23; and 

(iii) total liabilities would exceed twenty five percent of the estimated Gross 

Domestic Product for the year 2022-23.  

 

Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 

 
 
 
 

 

 There will be increase in principal and interest liability based on the amount 

that will be borrowed. 

 
 
 
                              

BASAVARAJ BOMMAI 
Chief Minister  

 
 

 
 

M.K. VISHALAKSHI 
Secretary (I/c) 

Karnataka Legislative Assembly 
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ANNEXURE 

THE KARNATAKA FISCAL RESPONSIBILITY ACT, 2002 

xx   xx    xx 

 

4. Fiscal Management Principles.-  

 

XXX                                          XXX                                          XXX 

 

(3) In particular, and without prejudice to the generality of the foregoing 

provisions, the State Government shall –  

(a) reduce revenue deficit to nil within a period of four financial years 

beginning from the initial financial year on the 1st day of April, 2002 and ending on 

the 31st day of March, 2006;  

(b) reduce revenue deficit as a percentage of Gross State Domestic Product 

(GSDP) in each of the financial years beginning on the 1st day of April, 2002, in a 

manner consistent with the goal set out in clause (a);  

(c) reduce fiscal deficit to not more than three per cent of the estimated gross 

state domestic product within a period of four financial years beginning from the 

initial financial year on the 1st day of April, 2002 and ending on the 31st day of 

March, 2006;  

(d) reduce fiscal deficit as a percentage of Gross State Demostic Product 

(GSDP) in each of the financial years beginning on the 1st day of April, 2002 in a 

manner consistent with the goal set out in clause (c);  

(e) not to give guarantee for any amount exceeding the limit stipulated under 

the Karnataka Ceiling to Government Guarantees Act, 1999 (Karnataka Act 11 of 

1999);  

(f)ensure within a period of thirteen financial years, beginning from the initial 

financial year on the 1st day of April, 2002, and ending on the 31st day of March, 

2015; that the total liabilities at the end of the last financial year do not exceed 

twenty five per cent of the estimated gross state domestic product for that year;  
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(g)ensure that the outstanding debt at the end of financial year 2010-11, 

2011-12, 2012-13, 2013-14 and 2014-15 shall be at 26.2 percent, 26 percent, 25.7 

percent, 25.4 percent and 25.2 percent respectively of the estimated Gross State 

Domestic Product for that year; 

 Provided that revenue deficit and fiscal deficit may exceed the limits specified 

under this sub-section due to ground or grounds of unforeseen demands on the 

finances of the State Government due to national security or natural calamity, 

subject to the condition that the excess beyond limits arising due to natural 

calamities does not exceed the actual fiscal cost that can be attributed to the 

calamities;  

 Provided further that the fiscal deficit during the year 2008-09 may exceed 

the limit up to 3.5 percent of estimated Gross State Domestic Product as a part of 

economic stimulus package. The additional market borrowings availed under the 

limits so relaxed shall be used for undertaking capital expenditure during the year 

2008-09. As a measure of compliance an accompanying Report with details and 

stating the likely impact of such capital expenditure shall be placed before both the 

Houses of the Legislature 

Provided also that the fiscal deficit during the financial year 2009-10 shall 

not exceed four percent of estimated Gross State Domestic Product. 

Provided also that the fiscal deficit during the year 2010-11 may exceed the 

limit but not more than 3.44 percent of estimated Gross State Domestic Product as 

a part of counter recessionary measures. As a measure of compliance a report with 

details of measures taken and expenditure incurred thereby shall be placed before 

both Houses of the Legislature. 

Provided also that, the fiscal deficit during the financial year 2020-21 shall 

not exceed five percent of estimated Gross State Domestic Product:  

Provided also that, during the financial year 2020-21, the State revenue 

deficit may arise due to reduction of receipts, as a result of Covid Pandemic. 

Provided further that the ground or grounds specified in the first proviso shall 

be placed before the House of Legislature, as soon as may be, after it becomes likely 

that such deficit amount may exceed the aforesaid limits, with an accompanying 

report stating the likely extent of excess, and reasons therefore.  
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Provided also that, the fiscal deficit during the financial year 2021-22 shall 

not exceed four percent of estimated Gross State Domestic Product:  

Provided also that, during the financial year 2021-2022, the State revenue 

deficit may arise due to slow recovery of the economy to the Pre Covid-19 levels:  

Provided also that, during the financial year 2021-22, the total Liabilities may 

exceed twenty five percent of the estimated Gross State Domestic Product. 

XXX                                          XXX                                          XXX 
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